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MR. SPEAKER: You cannot discuss the matter concerning the State Government.
... (Interruptions)

MR. SPEAKER: You are deliberately obstructing the business of the House. I cannot allow this.
... (Interruptions)

MR. SPEAKER: You have not even given a notice.
... (Interruptions)

SHRI BASU DEB ACHARIA (BANKURA): Sir, a delegation of nine Members of Parliament have

visited Gujarat on Thursday, the 30" November, 2006 to see the condition and the rehabilitation of
the carnage-affected people of Gujarat. ... (Interruptions) Even after a lapse of about four years, the
affected people have not yet been properly rehabilitated. ... (/nterruptions)[MSOfficeS]

... (Interruptions) Houses of two lakh people were gutted. What we have seen is that the State
Government of Gujarat has not spent a single pie for the rehabilitation of those people. Only
voluntary organizations, NGOs, etc. constructed some houses. No civic amenities were being
provided to these people. There are no roads, there are no schools, there are no medical facilities and
there are no provisions for drinking water. They are living in very miserable and inhuman
conditions.™ ... today is returning whatever money was sent by the Central Government for
rehabilitation. They have returned Rs.19 crore to the Central Government. They could have spent
this amount of Rs.19 crore for providing drinking water facilities, sanitation facilities, for
construction of schools and for providing medical facilities. I demand that the Central Government
should immediately intervene.

Justice Nanawati Commission had recommended compensation for the victims of 1984 riots.
I demand that a similar compensation should be paid to the victims of minority communities who
were killed in this carnage. People, whose houses were damaged, received only Rs.2,000-Rs.3,000.
They should be properly compensated and the Gujarat Government should be told to provide basic
civic amenities to those people. I demand that the Central Government should immediately intervene
so that basic civic amenities are provided. ... (/nterruptions)
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MR. SPEAKER: That will be deleted. The other hon. Members who have given notices to raise this
issue — Shri Hannan Mollah, Shri Devendra Prasad Yadav and Shri C.K. Chandrappan — can
associate themselves.

... (Interruptions)

SHRI BASU DEB ACHARIA :We want a response from the Government. ... (Interruptions)



